
IX Deaths in Delhi due A8AD&& 88, 18M (SAKA) Subordinate Legis. 22 
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MR. DEPUTY-SPEAKER : X would 
request you nor to e«P any tribe as a 
criminal tribe. It may be the practice 
o f the British Government. But 
there are criminals in all tribes. In all 
castes, in all sections.
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c o m m i t t e e  o n  s u b o r d in a t e
LEGISLATION 
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’ SHRI SOMNATH CHATTER- 
JB®t jJ*d*vpilr) : Sir, 1 beg to meseat
the rtrst Report of thelCommittee on 
Subrrdinate Legbkticn.


